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SHRI R.K. AMIN (Dhandhuka): Much
has been said about this Budget. Most
of the important points have also been
discussed. My job is now to fill in the
gapsin the discussion,

MR. DEPUTY—SPEAKER : He can
continue tomorrow, We will now take up
the half-an-hour discussion,

18.24 hrs,

HALF-AN-HOUR DISCUSSION
CLOSURE OF INDIAN BUSINESS IN KENYA

SHRI R.K. AMIN (Dhandhuka) : On
a careful perusal of the answers given by
the Government on the 25th February in
reply to Starred Question No. 65 1 find a
good number of mistakes committed by the
Government. These mistakes are either of
the commission type or omission type.

Let me take up first these mistakes in the
reply. . Replying to parts C and D of the
question the Minister says that details
about persons likely to be affected by these
measures is not available so far. Tt is
surprising that when this question has been
agitaiing the minds of our people for the
last four or five years, he says like this.
We knew that as soon as Kenya became
independent such a thing was going to
happen and the process of Africanisation
was bound to come very soon and if it

camg, in its wake the conditions of these
people were bound to worsen in several

ways. Was it not, then, the duty of the
Government to get all the information
about their difficulties, about their condi-
tions ? Shquld they try to obtain informa-
tion and give it to the House ? Government
could have got that information if they had
taken the trouble. Why it is that they failed
to doso?

In the paragraph same the Minister says
that our High Commission in Kenya is in
touch with our nationals and necessary
steps to safeguard their interests will be
taken as far as possible, These are vague
replies. We do not know what the Govern-
ment mean by ‘our nationals’. Does it

MARCH 16, 1970

Business in Kenya (H.A.H. Dis.) 356

mean people of Indian origin or holding
Indian passports or all people of Indian
origin? Will they tell us what they pro-
pose to do to protect their interests?
Nothing has been indicated in the reply.
They say that the people of Indian origin
in East Africa and Kenya are facing cer-
tain difficulties, What are those difficul-
ties? These difficultics have not been men-
tioned by the Government. Itis no use
telling us that certain difficulties which are
there will be removed in a certain wayin
a certain time then, sir, we are left in the
lurch. In the same reply they say that
the policy pursued by Kenya is not discri-
minatory inasmuch as those measures are
not taken only against people of Asian
origin but against all aliens and non-citi-
zens. | fail to understand the desires of
our Government to stamp discri minatory
measures as non-discriminatory. Do they
know that people of Indian origin who
had taken Kenyan citizenship are prohibi-
ted from entering certain trade and con-
ducting their business in certain areas dec-
lared by the Kenyan Government? [ am
not lalking about persons who had taken
some oOther citizenship. Tt is just like
what South Africa is doing, itisin viola-
tion of the human rights convention of the
United Nations. [ can understand if the
Government does not want to speak about
it simply because you cannot do anything
about it and you are not going to wage a
war against them. But what is the point
in saying that itis discriminatory when it
is discriminatory. Ithurts our own people
and puts them in jeopardy. The Govern-
ment of Kenya can say lo people of Indian
origin : Your own Government say that
these are non-discriminatory; how then can
you say that these are discriminatory and
complain against these? Ido not know
whether our Government knows that there
is discrimination against Kenyan citizens
of Indian origin.

In the same reply the Minister says a
large majority of them are British passport
holders, technically and legally and are
under the control of the British Govern-
ment and so the Rritish Governmant are
not fulfilling their responsibilities properly.
Have we nothing to do with
them ? It is on our advise that they
accepted the Pritish passports; we cannot
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leave them in the lurch. [should like to
know whether the Government has decided
to act as the lender of the last resortin
respect of these persons who had taken
British passport. Can we not hold our-
selves ultimately responsible for their light?
Not on humanitarian grounds; that you
can do for Czechoslovaks and other people
in other countries, But these are our own
people; their fathers, mothers and grand-
fathers were born here, Should we not
do for them?

Let me go further and refer to one more
point arising from the answer given by the
Minister himself. He says that no report
has come to us from the members of the
Indian delegation. Huas he ever tried to
ascertain whether on the eve of the depar-
ture of the good will missions of the
Members of Parli ament when they met the
Foreign Minister-(Interruption) | was there;
1 was one of the Members—have you asked
that you are required to submit a report?
No, sir. Haviig come over here, has the
Minister asked the Members to submit a
report? No, Sir. Has he even asked the
convener of the Committee to submit a
report? No, Sir. Has he even on his
own initiative asked us to meet and report?
No, Sir. It is the Members who them-
selves have said that we would like to meet
the Minister and convey to him certain
difficulties which the Indian nationals are
facing there and to impress up on  him the
steps they should take in this regard.
Otherwise, the attitude of the Government
was unconcern and indifference. Are they
going to maintain the same type of attitude
even after hearing the plight ot the people
in Kenya and East African countries? 1
would like to know,

Then, this Gevernment, also in replying,
tried to evade certain questions. There
are one or two such questions which they
tried to evade. When it was asked by one
of the hon Members, **Why the Govern-
ment is not trying to ask the Government
of Kenya lo reciprocate by opening a Con-
sulate over here? No reply has been given.
I want to know whelher the Government
of India has ever tried to ask the Govern-
ment of Kenya or to persuade the Govern-
ment of Kenya to open their Consulate
over here. Further in the reply, the

Minister said ‘*that in this matter we should
not give the impression that the citizens of
Kenya are really looking to us for any
kind of protection.” If wetalk of discri-
mination which is resorted to on the people
of Indian origin in Kenya who have accep-
ted Kenyan citizenship, if we talk, he will
say as if they are looking to us, Suppos-
ing I talk about the poor peopl e and point
out their plight, can anybody say that our
poor people will come to me and say,
“*Why do you talk about us? If you talk
about us, the does which we have been
receiving from the wealthy people will not
be given to us." Can they say like that?
These are various mistakes which have been
committed.

Now, I will come (o the questions, impor-
tant questions which have not been
answered and which have not been raised
in the discussion on that day, The people
of Indian origin could be diviaed into
four parts; Those who are havirg Kenyan
citizensnip; those who are having the British
passport; those who are having the Indian
passport and those without any passport
whatsoever. May | know whether the
Government is going to take any steps in
order (o see that the discrimination is not
resorted to in the case of the people of
Indian origin with Kenyan citizenship?
Secondly, regarding the people of Indian
origin with British passport: they were
asking for dual citizenship because they
wanted a facility that the moment they
liked they can surrender the United King-
dom passport and again get the [ndian
citizenship; later on, when they can have
an entry into the United Kingdom, they
can get back their passport and go to the
United Kingdom. That sort of facility
asked by these people time and again has
been denied by our Government .

To a question such as this whether they
have agreed to give that sort of facility to
British passport holders. the Government
did not answer, Only we have heard some
news inthe Times of India given by our
ex-High Commissioner in Kenya, thatis
our present High Commissioner in the
United Kingdom, Shri Appa Pant—wherein
he says that such people could surrender
their British passport but if they later felt
that they should get back to Britain, their
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passports will be given back to them. It
is exactly the concept of dual citizenship
which these people were asking, which faci-
Ity United Kingdom has given them, about
this we got the news from Appa Pant but
our Government does not tell us anything
about it, whether the words spoken by
Appa Pant are really the policy of the
Government of India, Are you going to
stick to these words? If so, in what way
are you giving this facility to the people
of Indian origin holding British passports?

The second thing is, when they were
asked over here, what steps have you taken
to see that the difficulties are being removed.
the Government says, ‘‘We are taking
steps”. But no steps were taken. Some-
body asked whether the Minister will go
and discuss the matter. He said we have
no intention to send the Minister. It is not
from the Minister but form Shri Appa
Pant that we heard that in the meeting of
non-aligned countries at Dar-es-Salaam
this issue will be taken up. Are we
going to take wp the issue and if
8o, what would be the terms of reference ?
What is our stand going to be in this
regard ?

In regard to the third category of
people who are of Indian origin holding
Indian passport, when they come to India,
they are put to a great deal of harassment.
There is no information given to them as to
industries in which they can establish them-
selves. Now, you have buill the Kandla
port and for the last several years, it is not
being developed because of the lack of
encouragement from entrepreneurs. Itisa
free zome area. Most of the people living in
East Africa come from that area. Why don't
you say to them, “‘The Kandla port and
the surrounding area will be let to you as
a free port and free zone area where you
may bring your capital, develop your in-
dustry and have your trade as in Mombosa
and Dares Salam 7" If you do that, they
will come bag and baggage, machines, mw
material, skill, et¢. and establish in that
place their owm Import and export trade
and they will see that the area flourishes,
Bot oo imagination has been used by our
Government to do things, because they bave
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not applied their mind at all to this
problem. Will they do it and act on this
suggestion 7

Now, in Africa people generally kept
their capital in the Bank of England in
non-resident accounts. They get 10 to 12
per cent interest on their deposits, which is
being added on year by year. Why cannot
the Reserve Bank of India give that facility
of holding non-resident accounts in India,
get that foreign capital from thosc people,
give them 9 orl0 percent interest or whatever
is possible and get that foreign exchange for
us 7 At present Government is giving so
many incentives for earning foreign excha-
nge through exports, because they consider
it a valuable thing. They give import enti-
tlements on which 175 per cent premium is
carned: S0, it costs you so much to gel
foreign exchange. Will it not be cheaper if
you invile those people 1o invest their
capital in the Reserve Bank, give them a
little rate of intcrest and get your foreign
exchange ? Al the same time, you will be
helping them also. Otherwise, like the
refugees from East and West Pakistan, they
will come here bag and baggage and we will
have to face that problem.

They have their capital there, but when
they come here, they are not allowed ito
bring that capital with them. They are
allowed to bring only Rs. 50,000. Why
don't you form some trust investment Cor-
poration with the understanding of the
Governments of the East African countries
in which these people can deposit their pro-
perty when they leave that country ? Some
70 or 75 percent of the value of their
property in terms of rupees can be given to
them and on a governmental basis, year to
year you can settle your accounts and dis-
pose of the property as and when it is
necessary and possible. U. K. has given
similar facility. Why not India do it ?

Your trade and commerce sections and
educational centres in those countries are
not strong. People require facilities of this
type. They would like to send their children
here for education. Will you streng-then
your Embassies by appointing very high
calibre ambassadors who can look after the
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interests of these people of Indian origin ?

Will you strengthen your trade, commerce
and education departments in the embassies
so that more and more facilities are avail-
able ?

SHRI HEM BARUA (Mangaldai) : Men
and women of Indian origin in Kenya are
cither Indian citizens or British passport-
holders. It is said that when China aggressed
on us and Pakistan aggressed on us the men
and women of Indian origin in Kenya
collected funds for that and gave those
funds to the Indian government. [ would
like to be enlightened on whether thisis a
fact.

Secondly, when Kenya becamc a Sove-
reign State the British Prime Minister at
that time said that the people of Indian ori-
gin in Kenya would have in Britain their
friend. If so. may I know whether the
Government brought the miseries and mis-
fortunes of the people of Indian origin in
Kenya to the British authorities ? If not,
do they propose to bring the miseries and
misfortunes of the people of Indian Origin
in Kenya to the notice of the British autho-
rities during the next Commonwealth Prime
Ministers, Conference, which is scheduled
to be held in Singapore very soon ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
{ SHRI SURENDRA PAL SINGH) :
Mr. Deputy-Speaker, Sir, this subject of
the problem of people of Indian originin
Africa is a hardy perennial. It has been
disscussed on the floor of the House on a
number of occasions and the entire back-
ground and how this whole problem
cropped up has been explained to the
House on a number of occassions. Hon.
Members are fully aware of it; so, I will
not take up the time of the House in going
into the genesis of the whole problem.
The Members already know this.

Briefly I would like to say this much
that soon after their independence practi-
cally all the East African countries, parti-
cularly Kenya, adopted a policy of Afri-
canisation; that means, they wanted that
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all their trade, services. etc. should
go into the hands of their own
nationals and should not remain under the
control of forcigners. This is a policy
with which we can have no quarral. 1t is
a very good policy and we never spoke
against it. Whenever we took up this
matter with the governments of East
African countries, we merely told them
that we had no quarrel with their policy
asitis, that their policy was probablyin
their own national interesi and they had a
right to pursue it but it should be imple-
mented in a humane manner, that it
should be followed in such a manner that
it did not cause undue hardship to those
people who had been there for generations

and had made a very valuable contribu-
tion to the development of those countries,
On that point they have always given the
assurance that as far as possible they
would see that no hardship is caused.
This is what they have told us.

Now, this is a problem which has two
aspects. Oncisthe legal aspect a1d the
other is, what 1 may say, the moral or
the emotional aspect. The Government
of India has adopted a policy which does
not lean too heavily either on the one or
the other. We are trying to stecr through a
middle course for the simple reason that
if we adopt any one of these courses as
instruments of our policy, it will either
cause difficul ty for us in our own country
orit will cause difficulty in the African
countries. We cannot take a merely legalistic
attitude and say that these people
are of a different nationality and we have
nothiog to do with them;, we wash our
hands off them. [If we say that, it will be
very unfair on our part and, naturally,
we will  be condemned by our
own people. On the other hand, if we
interfere on their behal f with
the local governmenis. they will turn
round and say, **You are nosy Parkers;
you have no business; why are you inter-
fering in our internal affairs?” There-
fore we have to take a balanced attitude to-
wards the whole thing and adopt a middle
course whereby we can be helpful to
those people and the problem can be
solved properly without causing undue
hardship to people of Indian origin.
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As the hon. Mover of the discussion
himself said, people of Indian origin in

Kenya, fall under four categories.
Firstly, there are those who are Indian
citizens whose number is roundabout

4.000. Then, there are people of Indian
origin who have taken Kenyan citizen-
ship and their number is about 49,000.
The third category is of those who are
holding British passports. This s
the largest block; their number is
roundabout 82,000. The fourth category
is of Stateless persons, that is, whose
nationality has not yet been decided.
Their applications for citizenship are pen-
ding and are being considered.
No decision has been taken on them by
the local government.

In regard to the first category, Indian
nationals, I have said it before and I say
it again—we do not have to reiterate it
that they are the Government of India's
own responsibility. They can come back
to India whenever they want to. Ewvery
kind of protection is being given to them
by our High Commission.

With regard to those who have taken
local citizenship, the question is whether
any kind of discrimination is practised
azainst them either by the local government
or by the local people. We have taken up
this matter whenever we have received co-
mplaints  of that type and we have been
assured on several occassions that in their
policy or in the implementation of their
policy there is no element of discrimina-
tion against those people who have taken
up Kenyan citizenship, irrespective of
their race, colour or origin; they are all
treated on equal basis. As far as the
Government is concerned, this is their
policy and it may be implemented hon-
estly and truthfully but in actual practice
there may be some discrimination here
and there.

This, of course, is bound to be thare.
We cannot cradicate it overnight, But
so far as Government policy is concer-
ned, it isvery clear and it is helpful,
They do not wish to discriminate between
one citizen and another. 1 will deal with
the other category of British nationals
later. They are the main source of the
problem and trouble,

As regards the Stateless persons who
are nearly 8000, they are persons who
went to Kenya a very long time ago
either as children of their parents' pass-
ports or without any documents or their
documents had been lost and they never
subsgquently applied for registration for
any kind of nationality. There are others
who had migrated from Zanzibar in 1964
when there was a revolulion, Many of
the people there got frightened and scared,
qQuite naturally so, because they were badly
treated and they went to Kenya. They
are also considered Stateless penple
though they were holding British passports.
The British government withdraw their pass-
ports on the plea that the Revolutionary
Council had declared all those people as
Zanzibar citizens and not British citizens.
They are now actually Zanzibar citizens and
they are not willing to go back to Zanzi-
bar. They are staying in Kenya and
they have applied for iocal citizenship and
their applications are pending. We have
requested the Kenya Government
that they should consider their cases
sympathetically, and we have been assu-
red that this is being done. The delay is
there but the matter is being pursued,

The last category is of persons who are
holding British passports, who are of Indian
origin but by domicile they arc Africans
and by notionality, they are British. One
point has been made that, at one time, our
High Commissioner in Nairobi advised
these people to take up the British citizen-
ship. There appears to be a little mis-
understanding on this point. The actual
position is that these people were advi-
sed by the High Commissioner to take up
local citizenship and, as at that time Kenya
happened to be a British colony, the
only citizenship or nationality that could
be acquired at that time was the British
nationality. We never told them to take
British passports. We told them. «'It is
better for you, if you want to live in
Kenya permanently,io take up local citizen-
ship and to identity yoursell ccmpletely
with the aspirations and desires of the local
peopleand that *‘you merge yoursell with
the local pcoplc and make Kenya your
home and that, you should take up local
citizenship.”

This was before Kenya became indepen-
dent. The advice given by the High
Commissioner was 1o take local citizen-
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ship and, at that time, Kenya was a British
colony, Now, | agrec, that even though
they are holding British passports, we
cannot say that we cannot do anything for
them or we should not help them, when-
ever they are facing difficulties.

As the honourable House knows, we have

done everything possible (o help them when-
ever they are faced with difficulties. As the

HousF knows, in Kenya, they have passed

certain laws makingit difficult for them

tostay in Kenya. Then, there is the

Commonwealth Immigration Act which

was passed by U.K. in 1968 and that has

made difficult for them to go 1o U. K. All

this has made the problem more difficult.

We have told the British authorities that

itis their moral and legal responsibility

o give all  facilities to  these
people and to safeguard their interests,

We have told them that if they want to
go lo U. K., they must have free entry.

But U. K. also has takena view thatif
1h_cy allow these people 10 come freely
without any kind of restrictions and phased
programme without any control, it will cause
certain  social problems in their own

country. So, they want these people to
g0 in a phased programnie  and noi

inan exodus form in large numbers,

We took up this matter recently, in
January, 1970, with (hem and we told
them that the quota which they had
fixed of 1500 heads of families per year
was inadequate. During the last two
years, it is quite right that there has
not been a rush on them to admit many
people. But I understand, in 1970, the
situation will become worse., Quite a
large num“zr of people will not be getting
their parmits renewed and there will be
difficulty in carrying on trade. We
have requested them that they should come
forward and increase the quota. That is
one suggestion which wc have put to
them.

19 hrs.

The second suggestion was that if this
was not possible, then at least they should
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liberalise the definition of the word ‘family’
in order to include some near relations of
the family like nieces and nmephews, etc,
so that more people can take advantage of
this and go to UK, Both these proposals
have been turned down by UK. The third
proposal which we put forward in order to
help these people was that the unutilised
entry vouchers which are given to non-
African Commonwealth citizens and which
remain unutilised every year, should be div-
erted to Kenya so that more people can be
accommodated and enter UK. Last time
when the discussion took place, we were
told that they would give their utmost
consideration to this suggestion and would
try and see if they could accept it,
Recently though no communication to that

cffect has been received by us, 1
understand that on 12th March Mr,
Callaghan made a statement in the

House of Commons to the effect that they
will not increase the quota nor will they
give the unutilised entry vouchers to these
people because Lheir intention is to maintain
the previous years' immigration level that
is at about 36,000 and not 1o increase the
entry vouchers. Their previous level of
immigration under the Commonwealth
immigration system was round about
36,000, They do not want this number to
incrcase. They do not have the intention
to maintain the actual quota of 8500 heads
of families per year from the Common-
wealth countries. The utilisation is upto
the extent of about 507{ only, So nearly
half the vouchers are left unutilised. Even
these are not made available to the Kenyans,
Our efflorts arc continuing and we told
them that it is their responsibility and we
hope.

sfy ofw o : fRT WY W9 FTHASEq
¥wad €

SHRI SURENDRA PAL SINGH: As

regards facilities and concessions given to

these people who come to [India,
for permanent settlement we have
already informed the House on a

number of occassions. There are a number
of concessions and facilities that are given
to them and no harassment is caused to
them when they come to India, They get
customs concessions, They get import
concessions, All these are there, I need
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not take the time of the House in narrating
all of them once again. They are wery
liberal. As far as I know, there are no
complaints of harassment or genuine diffi-
culties.

Also with regard to remittances from
these countries, there are no real difficulties
in their way so long as the remittances arc
made through proper banking channels. 1f
the money is sent through proper banking
channels, there are no difficulties and no
restrictions, If the money is brought by
them in the form of cash at the time of
coming to India, to the extent of Rs. 50,000
they can bring with them and no questions
are asked as to the source of the money.
For the next 50,000 rupees, the second
slab, they have to show some kind of evi-
dence to prove that the money is genuinely
theirs and anything above that has to
come through proper banking channel, To
prove that that is their own property bank
certification is required, Then, there are
no restrictions,
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Then regarding investments, in order
to facilitate more i nvestment, I believe that
there are one or two schemes under the
consideration of the Finance Ministry, 1
do not know the details yet, They are being
worked out in such a way that they can
attract more investment in India from
these people,

Tthink I have answered all the major
points,

MR. DEPUTY SPEAKER : Now the
house stand: adjourned till Il a, m.
tomorrow,

19.05 brs

The Lok Sabha then adjsurned till Eleven of
the Clock on Tuesday, March 17, 1970/
Phalguna 26, 1891 (Saka).



